LERITRAL RUMINISTRATIVE mxeunm.
BANGALORE BENCH R )
iit&ti% ’
/2 -
A i!) Commercial Complex(BDA)
» ,  Indiranagar
flangalore - 560 038
Dated 3. 21 FEB 1989
APPLICATION NO (%) 161 o /e8(F)
Applicent (x) : : Respondent fs)
Shri T. Sresnivasa Rag V/s m. c-tm orficer/Exacutive Engim-t.
o ) ~ s Bangalors & another

1. Shri 7, Sreenivasa Reo
Senior Auditor
Oefence Accounts Department
PAO (ORS) MEG & Contre
Sangalore - 560 042

2. Dr ﬂ.s. .".“3.
Advocate
35 (Above Hotel Suagath)
Ist Mein, Gandhineger A
Bengalore - S50 009 N

"quject ¢ SENDING COPIES OF ORDER PASSED BY THE BENEH

Please find enclesed herewith a copy of BRDER /S56Y / RIDBRONORDDRK
passed by tBis Tribunal in the above said application(z) on . 20-2-89
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The. touu Off.lcar/i:ncutiw za.zmn,
CM, llngtloro & another
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Orders of T_ribunal

20,2.1989
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Applicent by Dr. N.S;Nagarajs.
In this application the applicant
has challenged Order mads by the .
tstate Officer, CPUD, Bangalore
( (Annexure A=7) made under the Public
Premises (Eviction of Unauthorised

occupanta) Act, 1971 on diverse grounds.

XOn an saamination of the applxcatxon
the office has pointed out that this

 Tribunal has ne jurisdiction to enter—

n%ain this application. e are of the

“view that this objoction raised by the

office is correct, In this view
'Dr.-Nagataja prays for permission to
withdrauw th1s application with liberty
! reserved to th- applicant to challsnge
. the order of the Estate Officer before
the District Judée of tha area, Us
accord our permission to this request
of Dr. Nagarajs and reject this appli=-
cation as withdrawn by him for the

reasons stated earlier.. -
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